
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

OA 175/92. 
	 Dt. of Order:13-3-92. 

(F I' 

Annavaram Suryanarayana 

.Applicant 

Vs. 

The Superintendent ofQPost Offices,Nellore. 

The Asst.Superintendent of Post Offices, 
Kavali Division, Kavali, Nellore District. 

;.Respondents 

Counsel for the Applicant 	I Sri P.Sridhar Reddy 

Counsel for the Respondents : 	Sri N.V.Ramana 

C DRAM: 

THE HQN'BLE SHRI R.BRLASUBRMMANIAN : MEMBER (A) 

THE HON'BLE SHRI T.CHANDRASEKHAR REODY : MEMBER (J) 

(Order of the °iuision Bench  delivered by 
Hon'ble Sri R.Baiasubramanian, Member () . 

This application is filed by Annavaram Suryana—

rayana, under section 19 of the A.T.Act, 1985 9  with a prayer 

to issue an appropriate order declaring trio action of the 2nd 

Respondent in issuing the proceedings No.B/BPPIs/92/01/KVI 

dt.15-2-92 directing trie applicant to submit his resignation 

within 10 days to the post of EDBPM of Annavaram Village, 

Jaladanki fiandal, Nellore District asillegal and to direct 

the Respondents to continue the applicant as EDBPM in the 

same place. 

2. 	 We have heard both sides, in the circumstances of 

the case we permit the applicant to make a representation 



H 
-2- 	 .- 

N 	withintwo weeks from the date of receipt of this order 

N 
against the proceedings dt.15-2-92. The competent autho- 

rity.on receipt of such representation, shall dispose-Of. 

the same within four weeks from the date of receipt of 

the rapresentation of the applicant. If the applicant 4j 

feels e#t±l aggrieved, he will be at liberty to 

approach this Tribunal inaccordance with law. 

3, 	In the meantime the statusquo order passed by this 

Tribunal on 4-3-92 shall continue to be in force till 

the disposal of.the representation preferred by the 

applicant. Atcorc!ingLy the O.A. is disposed_ofhwith 
 

tne above directions with no order as to costs. 

I 	 A t \ 

(n.OALASUBRAMANIAN) 	(T.CHANDRRSEKHAR REDDY) 
Member () 	 ilemb9er (j) 

Dictated in Open Lourt. 	
. 

Dated: 13th March1  1992. 

Va  
a vi! 

To 
The Superintendent of Post Otfices, Nellore, 
The Asst.Superintendent of Post Offices, Kavali Division, 

Kaval.i, Nellore fist. 
One copy to MroP,Sridhar Reddy, Advocate, CAT.Hyd. 
One copy to Mt. N,v.Rarnana, Addl. CGSC.C'.Hyd. 
One spare copy.. 

pvm. 
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WED BY 	 COMPARED BY 
cHECKED BY 	 ADPROVED BY 

IN THE CENFRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD 
•1 

THE HON'BLE MR. 

THE HON'BLE MR.R.BALASTJBRAMANIAN:M(A) 	- 

AND 

THE HON'BLE NR.T.CHAIWRASEKHAR REDDfl 
M(JUDL) 

THE HON'BLE MR)t.RoY $ MEMBER(JUDL) 

DATEDs 

ORDEP7UJUDGMEN1t;  

R. A77.77PI77t7N,. 

O.A.Nc. 

T. 

Admi4ted and interim directions 
I ss d. 

J4lifred 

Disposed of with_directions. 

Dismised 

Disrnjásed as withdrawn 

Dis/issed for Thfault. 

MA. Ordere/ Rejected 
N. order as to •3gts. 

I 
j JtdbvW 
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